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l. the Chairman of the Committee on Private Memben' BUll aad Raolutioas. 
havina been authorised by the Committee to preseat abe Report on their behalf. 
present this Sevenlh Report. 

2. The Committee met on 23 March. 1992 ~ 
I. Examination of the Constitution (Ameacbneat) BiU, 1992 (AlIVIIdlftflll 0/ 

",1ic1l269, etc.) by Shri Arjun Chana Sethi under Rule ~1)(a) of tbe 
Rules of Procedure. 

II. Incorporation of recommendations reprdi., uamiutioa of Constitution 
(Amendment) Bills contained in the Sixth Report of abe Commi"ee. 
which was presented to the House on 18 Marcb, 1992 but coukI DOl be 
adopted as the lim., of Lot $abha for 20 Mudl. 1992 ... cuceIIed. 

III. Classification and aUocation of time for cIiIcuIIion of Bills (vide Appen-
dia) under claUICI (b) and (e) of Rule 294(1) of the Rulea of Procedure. 

EuminatiOll of COIUtiIutioft (It"......,.,) BUI 
3_ The Committee considered tbe Bill and arrived at the foUowina tindinp as 

a result of their examination of the BiH:-
Filulin" ol.lte-'CCHMUMe 

1 The Constitution (Amendment) Bill. 1992 (AmM4inwlJl 01 ""it:k 269. etc.) 
by Shri Arjun Charan Sethi. 

The Bill seeks to amend the cOnstitution with a view to empowerin, the State 
Goyernments to leyy and collect tUeII on CIOIIIipuneat of aoodI where sucb 
consianment takes placc iD tbe COWIC of iDter-State trade or commerce _cad 
of the Central Goyernment as at present. 

After considcrin, all upeets of the Bill, the Commillce recommend tbat the 
member may be permitted to move for leaye to introduce the Bill. 

Incorporlltion of recommendlllionJ re,ardin, eJUlmintllion 01 COIUIiIu-
tlOn (Amendment) Bills contained in the SiJCth Report 

4. The: Committee recommend lhat the recommendations contained in their 
Siath Report reprdin, examination of Constitution (Amendment) Bills, now 
inclUded in this Report as folkJwl. may be aarced 10. 

Findilll' 01 the Co""";lIft 
(I) The Constitution (Amendment) BiDs. 1992 (SMbllilution 01"" tITtit:k lor 

"nick J47, etc_) by Shri Sycd Shahabuddin. 
The BiD seeks to lubsritutc new- anicles for anic:la )47 and 350A of tile 

Constitulion 'With a view 10 provide tbat Oft a demand beiD, made in tMt behalf 
by any linauiltic minority within a Slate. the Presidenl shall direct ,hat sucb 
lan,uaF shall also be rC<:OJllised IhrouJhout thai State ad also provides that 
adequate facililies for usi ... the mother lonJUC u a medium of i .. truction at the 
primary sa. of cduanion and for teachirl, tbe mocber-cOft,uc • a compulsory 
6nI la"lalC at secondary st. of education to cbildrca bcloaaiDl to lin,.ic 
minorities IhaU be made available. by the State. 
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Afler considerin, all aspec:u of the Bill. the Committee recommend that the 
member may be pcrmined to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) BiU, 1992 (Amaulmau 01 tII1ide 292) by 
Shri Sycd Shahabuddin. 

The Bill seeks to amend anicle 292 of the CoaItitution with a view to provide 
Ihal borrowinp by tlte Government of India upoD tile ICCUril) of the 
ConJOlidated Fund of India from any iatcrDatioDll or multilateral financial 
instituliOns or foral" banks durinlany year .... 0 DOl esc:eed me per cent of the 
aross domestic product of India ClIcu .. ted in tbe year J*viouI to tbe year in 
which such borrowina takes place. 

After considerina all llpectl of the Bill. the Committee recoauaend that tbe 
membc, may be permitted 10 move for leave to introduce the BiU. 

CIIu,;{.ctllion ad lIlIoauioll 01 tiIrw 10 Bills 
5. The Committee then considered dallificatioD and allocation of time to 

leven Bills specified in Appendix. 
6. After considcrina all llpectl of the Bills, the Committee recommend that 

the followina Bills be placed in Clteaory 'A':-
(1) The Indian SuCCCllion (Amendment) Bill. 1992 (AlMrulmmt 0/ section 

213) by Prof. K.V. Thoma. 
(2) The Prevention of IDlUlts to National Honour (AIIicIUhncoI) Bill. 1992 

(SMbslillllion 0/ new HClion lor ,eclion J) by Sbri Ramahwar Patider. 
(3) The Constitution (Amendment) Bill. 1992 (/1UCIfioIt 0/ new ",tick 31) 

by Shri R. Surcndcr Reddy. 
(4) The: Employment of Teachers Bill. 1992 by Sbri Moban Singh. 

The Commillee further recommend that aU tile remlinin, tbree Bills be 
placed in cate.ory 'B'. The Committee rCCClllUDCDd allocation of lime for each 
of the Bills IS shown in column 5 of thc AppeadiJ.. 

RICOIfIIrWlUItItiolll 
7. The Committee recommend tbat---

(i) Sarvasbri Arjun Charan Sethi and Syed Shahabucklin be permitted to 
move for leave 10 inlroduce their Conltituti,?" (Amendment) Bills; and 

(ii) Ihe c1aaiflCllion and allocation of time to Bills by the Committee, II 
shown in Ihe Appendix. be all'eed to by the HoUle. 

t'Ew DELHI; 
March 23. 1992 

Chaitra 3. 1914 (Saka) 

s. MAWKARJUl'AIAH, 
~. 

eo..u.u.r. 011 Pritlele Matbm' Bills 
-'"' Ruohltiolll. 
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APPENDIX 

51. Name of the Bill and member-ia-dwJe Bm No. CateaorY Time re-
No. recom- com-

mended meadecI 

1 2 3 5 

1. The Indian Succession (Amendment) Bill. 15 of A 2 houn 
1992 (Amendment 01 section 213) by 1992 
Prof. K.V. Thomas. 

2. The Prevention of Insults to National 18 of A 2 houn 
Honour (Amendment) Bill. 1992 (SIlbSlilu- 1992 
lion 01 new section lor section' J) by 
Shri Ramcshwar Patidar. 

3. The Constitution (Amendment) Bill. 1992 27 of A 2 houn 
(/nsotion 01 new IUticle Jl) by 1992 
Shri R. Surender Reddy. 

4. The Constitution (Amendment) Bill. 1992 29 of B 2 houn 
(Amendment 0/ lUticla tu tUld 17J) by 1992 
Shri R. Surendcr Reddy. 

5. The Employment of Teachers Bill. 1992 by 40 of A 2 houn 
Shri Mohan Sin,h. 1992 

6. The Representation of the People 28 of B 2 houn 
(Amendment) Bill. 1992 (Anw~ 01 1992 
section 77. etc.) by Shri China Buu. 

7. The Advocates (Amendment) Bill, 1992 39 of B 2 hOUri 
(Insertion 0/ new I«I;On US) by 1992 
Shri Bandaru Danatraya. 




